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MR SPEAKER: [ will try to give
it next week. Please repeat it. At the
end of the week, it lapses. Now
Papers to be Laid,

12,02 hrs,
PAPERS LAID ON THE TABLE

NOTIFICATION UNDER ToBacco Boarp
Act

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE,
CIVIL SPPLIES AND COOPERA-
TION (SHRI ARIF BEG): I beg to
lay on the Table a copy of the
Tobaceco Board (Second Amendment)
Rules, 1978, (Hindi and English ver-
sions) published jn Notification No.
G.S.R. 596(E) in Gazette of India
dated the 28th December, 1978, under
sub-section (3) of section 32 of the
Tobacco Board Act, 1975. [Placed
in Library. See No. LT-3299/79).

Axvvar Reports or NaTtionan Co-
OPERATIVE CONSUMFERS' FEDER\TION AND
INDIAN STANDARD3S INSTITUTION.

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE,
CIV!I. SUPPLIES AND COOPERA-

TION (SHRI KRISHNA KUMAR
GOYAL): I beg to lay on the
Table: —

(1) A copy of the Annual Report
(Hindi and English versions) of the
National Conperative Consumers’
Federation Limited New Delhi for
the year 1876-77 along with the
Audit»d Accounts. [Placed in Lib-
rary. See No, LT-3300/79].
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(2) A copy of the Annual Report
(Hindi and English versions) of
the Indian Standards Institution,
New Delhi, for the year 1977-T8
[Placed in Library, See No. LT-
3301/79].

“EcoNomIc SuUrvey, 1978-79", Direcy
Tax Laws CoMMITTEES' RePORT
(HINDI VERSION), NOTIFICATIONS UNDER
Customs AcT, UNDER CENTRAL Excrse
RuLes, UNDER DELH1 SALes Tax, Act,
ANNUAL REPORT AND AUDITED AICCOUNTS
oF INDIA ASSURANCE Co., LTD, BoMBAY
AND TWO STATEMENTS,

THE MINISTER OF STATE 1IN
THE MINISTRY OF FINANCE (SHRI
ZULFIQUARULLAH): I beg to lay
on the Table:

(1) A copy of “Economic Survey,
1978-79" (Hindi and English ver-
sions). [Placed in Library. See No.
L.T-3302/,/79]).

(2) A copy of the Final Report
* (Hindj version) of the Direct Tax
Laws Committee. [Placed in Lib-
rary. See No LT-3303/791.

(3) A copy ca~h of the following
Notifications (Hindi and English
versions) under scction 158 of the
Customs Act, 1962:

(i) G.S.R. 582(E) published in
Gazette of India dateq the 18th
December, 1078, together with an
explanatory memorandum regard-
ing import of unmated mares for
breeding purposces in India,

(i{y GSR. 1548 and 1547 pub-
lished in Gazet'e of India dated
the 30th December, 1978 together
with an explanatory memorandum
regarding partial exemption from
Customs duty on component parts
and ruber tyre and tubes for
manufacture of motor vehicles
and tractors.

(i) GSR 1548  published I"
Gazette of India dated the 30th
December, 1978 together with an
exp'anatory memorandum I";
garding prohibition of export ©
Sann-Hemp unless the same hi$

——

*English version of the Report was laid on the Table on the 5th December, 1976,
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been graded in aocordance with
the rules.

(iv) G.S.R. 1549 published in
Gazette of India dated the 30th
December, 1978 together with an
explanatory memorandum re-
garding reduction in Customs
duty on Odelca Camera.

(v) G.S.R. 1550 end 1551 pub-
lished in Gazette of India dated
the 30th December, 1978 together
with an explanatory memorandum
regarding partial exemption from
customs duty on wrist watches
and wrist watch parts,

(vi) GSR. 4(E) and 5(E) pub-
lished in Gazette of India dated
the 1st January, 1879, together
with an explanatory memoran-
dum regarding grant of exemption
from additional duty on melting
scrap (other than heavy melting
scrap) of iron and steel

(vii) GSR. 12(E) and 13(E)
published in Gazette of India
dated the 4th January, 1977 to-
gether with an explanatory memo-
randum regarding grant of partial
exemption from customs duty on
Soda Ash.

(viij) G.S.R. 15(E) to 17(E)
published in Gazette of India
dated the 5th January, 1979, to-
gether with an explanatory
memorandum regarding exemp-
tion from customs duty on viscose
staple fibre, viscose tow and poly-
nosic staple fibre.

(ix) GSR. 43(E) and 44(E)
published in Gazette of India
dated the 25th January, 1979 to-
gether  with an explanatory
memorandum regarding exemp-
tion of all medical, surgical and
diagnostic equipment, subject to
certain conditions, for use in cer-
tain specified categories of hos-
pitals from the whole of basic,
additiona] and auxiliary duty of
customs,

(x) G.SR. 47(E) published in
Gazette of India dated the 27th
January, 1979 together with ®en
explanatory memorandum  re-
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garding oxtonsion of {lc tailee
preferences under the Bangkok
Agreement to four more items. -~

(xi) G.S.R. 48(E) to 50(E)
published in Gazette of India
dated the 27th January, 1979, to-
gether with an explanatory
memorandum regarding exemp-
tion to timber from basic customs
duty when imported from Bangla-
desh under the Bangkok Agree-
ment.

(xii) G.S.R. 51(E) and 52(E)
published in Gazette of India
dated the 27th January, 1979 to-
gether with an  explanatory
memorandum regarding partial
exemption from customs duty on
Isobornyl Acetate imported for
the manufacture of Camphor.

T

(xiii) G.S.R. 69 and 70 publish-
ed in Gazette of India dated the
13th January, 1979 together with
exlpanalory memorandum  re-
garding partial exemption from
customs duty on ceramic and glass
spinnerettes.

(xiv) G.S.R. 68(E) published
in Gazette of India dated the 14th
February, 1979, containing corri-
gendum to Notification No. G.S.R.
34(E) dated the 29th January,
1979,

(xv) G.S.R. 69(E) published
in Gazeite of India dated the 14th
Fehruary, 1979 together with an
explanalory ~memorandum re-
garding exemption from export
duty on Tea.

(xvi) GS.R. T0(E) to T75(E)
publishey in Gazette of India
dated the 15th February, 1979
together with an explanatory
memorandum regarding exemp-
tion to component parts in excess
of duty leviable on main machi-
nery when imported complete.

(xvii) G.S.R. 76(E) published
in Gazette of India gated the 16th
February, 1979 together with an
explanalory memorandum Tre-
garding exemption from export
duty on black pepper.
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(xviii) G.S.R. 193 and 194 pub-
lished in Gazette of India dated
the 10th February, 1979 together
with an explanatory memorandum
regarding exemption of certain
specified leather processing
chemicals and footwear accessories
to a net 40 per cent ad wvalorem
only. [

[Placed in Library. See No. LT-
3304/797.

Notificatio.ys (Hindi

(4) A copy each of the following
and English

versions) issued under the Central
Excise Rules, 1944:—

(i) G.S.R. 19(E) published in
Gazette of India dated the 6th
January, 1979, together with an
explantcry memorandum regard-
ing exemption to Guar Splits fal-
ling under Tariff item No. 68 from
the whole of the excise duty,

(ii) G.SR. 20(E) published in
Gazette of India dated the 6th
January, 1979 together with an
explanatory memorandum re-
garding exemption of goods
manufactured in Jails from the
whole of the excise duty,

(iii) G.S.R. 26(E) pubiished in
Gazette of India dated the 15th
January, 1979 together with an
explanatory memorandum re-
garding exemption of converted
types of paper from excise duty.

(iv)y GS.R. 35(E) published in
Gazette of India dated the 20th
January, 1979 together with an
explanatory memorandum re-
garding excise duty concessions
in respect of steel ingots and iron
or steel products,

(v) G.SR. 36(E) published in
Gazette of India dated the 20th
January, 1979, together with an
explanatory memorandum re-
garding exemption from full ex-
cise duty on skull scrap tnd
runners and risers consumed in
manufacture of steel ingots.

(vi) G.S.R. 40(E) and 41(E)
published in Gazette of India
dated the 23rd January, 1979 to-
gether with an explanatory
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memorandum regarding rebate
of excise duty on ‘package tea’.

(vii) G.S.R. 141 published in
Gazette of India dated the 27th
January, 1979 together with an
explanatory memorandum re-
garding exemption from excise
duty on Cement-Ashmoh,

(viii) G.S.R. 58(E) published
in Gazette of India dated the 2nd
February, 1979 together with an
explanatory memorandum res-
cinding notification No. 151/77-CE
dated the 18th June, 1977 relating
to excise duty on electrolytic
copper wire bars.

(ix) GS.R. 59(E) published in
Gazette of India dated the 2nd
February, 1979 together with an
explanalory ~memorandum re-
garding reduction of excise duty
on Transformers and Genecrators.

(x) G.S.R. 60(E) published in
Gazette of India dateq the 2nd
February, 1979 together with an
explanatory memorandum  re-
garding reduction of excise duty
on Electric motors,

(xi) G.S.R. 61(E) published in
Gazette of Indja dated the 2nd
February, 1979, together with an
explanatory memorandum res-
cinding Notification  N»o. 79-Cus.
dated the 18th June, 1977 relating
to customs’ duty concession on
electrolytic copper wire bars im-
ported into India.

(xii) G.S.R. 195 published in
Gazette of India dated the 10th
February, 1979, together with an
explanatory memorandum amend-
ing notification No. 182/66-CE
dated the 26th November, 1966 in
order to convert the specific con-
cessional rate into its approxi-
mate equivalent ad valorem rate.

(xiii) G.S.R. 198 published in
Gazette of India dated the 10th
February, 1979 together with an
explanatory memorandum Te-
garding exemption to footweal
samples for tent purposes from
excise duty.

[Placed in Library. See No. LT-
3305/79]. /
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(5) A copy each of the following
Notification (Hindi @nd English
versions) under section 72 of the
Delhi Sales Tax Act, 1975:—

(i) The Delhi Sales Tax (Sixth
Amendment) Rules, 1978, pub-
lished in Notification No. F4(33/
78-Fin. (G) in Delhi Gazette dated
the 30th December, 1978.

(ii) The Delhi Sales Tax (First
Amendment) Rules, 1979, pub-
lished in Notification No, F.4(50)/
76-Fin. (G) in Delhi Gazette
dated tlie 15th January, 1979.

[Placed in Library, See No. LT-3306/
79].

(6) A copy of the Central Sales
Tax (Registration and Turnover)
(Amendment) Rules, 1978 (Hindi
and English versions) published in
Notification No. G.S.R. 603(E) in
Gazette of India dated the 30th
Decembeyr, 1978 under sub-section
(2) of section 13 of the Central
Sales Tax Act, 1956, [Placed in

Library. Sze No. LT-3307/79].

(7) A copy of the Annual Report
(Hindi and English versions) of the
Delhi Financial Corporation to-
gether with the Auditor’'s Report for
the year 1977-78 published in Noti-
fication No. F. 6/2/77-Fin.(G) in
Delhi Guzette dated the 20th Sep-
tember 1978, under sub-section (3)
of section 3¢ of the State Financial
Corporations Act, 1951, [Placed in
Library. See No. LT-3308/79].

(8) A copy each of the following
papers (llindi and English versions)
under sub-section (1) of section
619A of the Companies Act, 1956:—

(i) Annual Report of the New
India Assurance Company Limit-
ed, Borabay, for the year ended
31st Deember, 1977, along with
the Audited Accounts and the
comments of the Comptroller and
Auditor General thereon.
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(ii) A statement explaining that
Government are in agreement
with the above Report ang there-
fore no separate Review on the
;vorking of the Company is being
aid.

[Placed in l.ibrary. See No, LT-3309/
791,

(9) A statement (Hindi and
English wversions) showing reasons
for delay in laying the papers men-
tioned at (8) above. [Placed in
Library, See No, LT-3309/79].

SHRI JOTIRMOY BOSU (Dia-
mond Harbour): I am on a point of
order. I would draw your mattention
to the observations that you had
already made. I had given a privi-
lege motion against the Chief Election
Commissioner, because of certain
reasons known to the House. I would
like to make certain points for your
further consideratin. One is: Lok
Sabha is master of its privileges.
Second: it is a serious contempt if any
individual or institution takes upon
itself to enquire directly or indirectly
on an issue of privielege decided by
the House linally, According to you,
Lok Sabha is a ‘big institution’. That
is more so ithe reason why the Chief
Election Commissioner should not
have held a public hearing. He acted
on a letter written by Shri Stephen
challenging the judgment of the
House regarding the privilege issue.
The Chief Election Commissioner,
after having committed the contempt,
is now trying to justify his action. I
would now request you to consider
my privilege motion again.

MR. SPEAKER: I have considered
all that, and I have not accepted your
point.

(Interruptions)

MR. SPEAKER: No further record-
ing on this.
(Interrupiions) *

*Not recorded,



